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fl. 
	 date of decision :17-12-92 

Between 

Khalinder Baig 

and 

Divisiohal Railway Manager 
Gun ta 1< a 1 

Senior Divisional personnel 
officer 
South Central Railway 
Guntakal 

Applicant 

Respondents 

Counsel for the applicant 
	

V. Krishna Rac 
Advocate 

Counsel for the respondents 
	

Jalli Siddaiah, Standing 
Counsel for Railways 

C OR All 

HON • MR. R. BALASU8RAMANI AN, MEMBER (AOViN.) 

HON. MR. T. CHANDRASEKHARA REDDY, MEMBER (JUOL.) 

/ 
nt 

(0rders as per Hon. Mr. R. Balasubramanian, Member (Admn.) 

OA.383/91 is filed with a prayer to direct the respondents 

No.1 and 2 to pay leave encashment for 227 days being the 

balance between 240 days which is maimum that one can accuniu-

late and eRe 13 days encashed already by him. The applicantj
F. 

 

joined Railway service on 13--19.52: and retired as Assistant 

Guard on 31-12-1959. It is his csseLover  th&s/ long service 

he has accumulated 249 days leave on average pay (LAP) to his 

credit. He is aggrieved that the respondents had allowed 

nil 
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copy to:- 

Divisional Railway Manager, Guntalcal. 
Senior Divisional personnel Officer, South Central 
Railway, Guntakal. 
One copy to Sri. V.Krishna Rao, advocate, 12-11-1444, 
Boudhnagar, Sec-bad. 
One copy to Sri. Jalli Siddaiah, SC for Riys, cAT, Hyd. 

One spare copy. 
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encashment only for ia days instead of full quantum of 

240 days as claimed by him. He has represented and not 

gettingsatisfactory reply he has filed this Oh. 

Heard counsel for rival sides. 

The respondents opposed the application and filed 

counter affidavit. 

It is the?ee 

	

	case of the respondents that according 

to the leave account,duly• certified by the competent authority, 

on 31-12-19e9, the day of his 

retirelTent, the aplicsnt had only 13 days LAP to his credit. 

S. 	We have seen the original recdtd maintaimd by the 

Railways right from the date of his entry into the service. 

We find that all credits are being given to him at the 

relevaiit poinW of time and debits also show4jas and when 

he availed ofLtia ioLur. We find at the end of the record 

it has been duly certified that there was a balance old only 

13 days leave on 31-12-1989. 

We do not find any defect in the records maintained by 

the respondents and hence dismiss the application with no 

order as to costs. 

(n. Balasubramanian) 	 (T. Chandrasekhara RAddy) 
Member(Pdmn) 	 Plember(Judl) 

'4 dated _Oecembeç17, 1992 
Dictated in the Open Court 
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IN THE CENTRAL ADMINISTRATIVE TRIUNAL 
HYDERABAD BENCH; AT HYDERABAD 

THE HON'BLE fiThNAND  

THE HON'BLE MR.R.BAEASUBRAMANIAN:M(A) 
AND 	

H 

THE HON1BLE MR.T.CHANDRASE}U-IAR REDDY:M(J) 

H- A$D 

THE HON'BLE MR.C.JJ ROY MEMBER(JtJDfI) 

- 	 Dated: /:7 /1-4992 

URDE/31JtQMENT: 

R-rAr/--4Brirr/+1rItrNe 

O.A.No. 

pVm. 

Admitted an -Interam Directions issued 

Allawed 

Disposed of with directions 

L_—Dismissed 

Dismissed ak.with drawn 

Dismissed for\efault 

M.A.Ordered/Reècted .  

No oder as to 'costs. 
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